
IN 	THE CENTRAL ADMINIiTRATIVE TR IBUNAL 
}ffDERABAD BENCH AT HYDERABAD 

Ot. of Decision 

Dugimpudi Chinna F'llareday 	.. Applicant 

Vs 

1. The Superintendent of Post Offices, 
Nandyal Division, 
Nandyal - 518 501. 

2,' The Postmaster General, 
A.P. Southern Region, 
Kurnool. 

The Director General, 
Department of Posts, 
(representing Union of India) 
Dak Ehavan, 

'New Delhi - 110 001. 

Duggernpudi Venkatanarayana Reddy 
S/o D. Satyanaroyana Reddy, 
aged about 22 years, 
Obulakkapalle. 	

•0 Respondents. 

Counsel for the Applicant : Mr. T.V.V.Sjiurthy for 
Mr. P. Jayant 

counsel for the Respondents Mr. W.V. Ramana, 1Pddl. CGSC 
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0.A.No.9/94. 	 Date: 

J U D G M E N T 

as per Hon'ble Sri R.RangaraJan, Mernber(Administrative) X 

A regular vacancy of E.D.9.P.M., Qbulakkapalle arose 

on 30.6.1990 due to discharge of Shri D.Venkata Reddy, regular 
d.c . LA. jit a 	SLLa.LL 	LiSO 	 'IS. U J )'CCJ. . 	1t5 aLtuS. ceu cue 

District Employment Exchange, Onqole, on 22.1.1990 for sending 

a panel of atleast 3 candidates within a period of 30 days. 

Since there was no response, R-1 issued a notification 

inviting applications from public vide Memo No.B-6/3.P.M./ 
uvuJ.aicicapasse uc. zi.z.stsu '.e%nnexure.s-J.) tixirig zi.i.tu 

as last date for receipt of applications. Wide publicity was 

arranged in the village about the vacancy. Only two appli-

cations were received — one from the applicant herein and the 

other from R.4. These two applications were sent to S.D.I.(P), 

Markapur and got verified on 6.4.1990. While returning the 

verified applications, it was reported by SDI, Markapur that 

the applicant herein did not produce any documentary evidence 

in support of having any property in his own name and that 

the entire property is in the name of his father. The 

applicant has also reported L21Z  have no ho 	t7ht n-the. 

Further the applicant did not produce income certificate along 

with his application dt. 17.3.1990 but submitted an incne 

certificate dated 10.4.1990 issued by Mandal Revenue Officer. 

Peddaraveedu at the time of verification. There was a complaint 

against the candidature of Shri D.V.Narayana .Reddy (R-4) from 

the villagers. The complainants alleged that the retiring 

B.P.M. created records of adoption to get a job for his brother's 

son and that the said D.V.Reddy .denot  possess any property or 

house in his name. The complaint was got enquired through 



S 

S.D.I.(p), Markapur and reported that the allegations were 

not proved. In the meanwhile many complaints were received 

at the office of R-2 alleging irregularities in the selection 

and corrupt practices adopted by R-1. The D.P.S., Kurnool 

ordered Assistant Director-i to enquire into the allegation. 

The allegation of corrupt practices adopted by R-1 has not been 

proved. But, however, it was established tbough not through 

the enquiry that the applicant is not eligible for selection 

prima facie as the candidate did not show any evidence in 

support of the property at the time of verification. R-i, the 

SPO, Nandyal was instructed to finalise the selection keeping 

in view the rules on the subject. R-1 rejected both the 
- 	 --rr'-'"- aizu r-q nerein for 

the following reasons:- 

S 

(i) 	Application of the applicant was rejected as he 
was found ineligible as he did, not show any docu-
mentary evidence in support of the property certi-

ficate issued by M.R.o., Peddaraveeduu, during 

the course of the investigation by S.D.0.(P), Marka-

pur. Though heSYhas got more marks than 1k-1 in 

S.S.L.C. his candidature was rejected for reasons 
stated above. 

Candiature of R-t was rejected as he did not 

enclose income certificate along with the appli-

cation but produced it later and after the last 
date fixed for application. 

2. 	In the meanwhile, R-4 filed O.A.No.946/90 on 19.10.1990 

on the file of this Bench which was finally disposed off on 

14.10.1993 as premature as the selection is not finalised and 

directed 1k-1 to consider the case in accordance with law. 

In the mean time R-4 submitted a petition on 22.11.1993 alleging 

that the applicant has produced bogus 2i property certificates. 

R-1 considered the application on 28.11.1993 and decided to 

.4/- 
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issue re-notification. Accordingly, re-notification of 

the vacancy was issued by R-1 vide Memo No.B-6/B.P.M./ 

Obulakkapalle dt. 20.12.1993, fixing the last date for 

applications as 18.1.1994. In response to the renoti-

fication, 6 applications were received and the applicant 

in the present O.A. is one amongst them. 

The applicant alleges that he has produced 
- 	 ssc 	ouppoLC OL nis property in time 

as required and hence he has been selected by the competent 

authority on 2.6.1990 and orders were passed to handover 

the charge of B.O. to the applicant. But, as he was not 

posted as E.D.B.P.M., Obulakkapalle and a re-notification 

dt. 20.12.1993 (Arinexure-A-32) was iSsue, he assails ~ - 

the the re-notification order elt. 20.12.1993 and prays for 

quashing the same and for a further direction to the res-

pondents to select and appoint him as E.D.B.P.M., Obulakka-

palle, B.O. 

4. 	The main point to be decided in this O.A. is 

whether the applicantj had filed the necessary documentary 
along with his application 

evidence/in support of his property and income to make 

his candidature eligible for consideration for selection. 

The contention of the applicant is that he had submitted 

the necessary property certificates at the time of submission 

of his application which was duly verified by S.D.I.(p) 

Markapur at the time of his verification on 10.4.1990, which 

was denied by the respondents. 

We have heard the elaborate submission of the 

learned counsel for the applicant Shri T.V.V.S.Murthy for 

Sri T.Jayanth and the learned Standing Counsel foE respon-

dents Sri N.V.Ramana. 

.5/- 

V 
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Before we go into the merits of the case, it is 

preferable to bring on record the observation of this 

Tribunal in similar cases and also the instructions of the 

P & T Department in this connection. 

In O.A.No.914/90 and 193/91 (P.Appa Rao Vs. Supdt. 

of Post Offices, Parvathipuram and others) which was decided 

on 5.11.1993, té?e)both of us were party to that judgment 

it was held "it is not open to the concerned authority i.e. 

Superintendent to entertain the case of any person when the 

application of that person is incomplete." 

In O.A.No.186/91 (Kum. G.Sarada Vs. Supdt. of Post 

Of fices, Parvathipuram), wherein.the applicant had furnished 

only a letter from her father that she owned immovable property 

and did not submit any property certificate. This was con-

sidered not satisfactory or sufficient by the respondents. 

It was held in that O.A. after careful examination of the 

material before the Tribunal that non-selection of the applicant 

in that O.A. was legal and not arbitrary and unfair as she 

has not submitted the documents at the relevant time. 

Section-Ill of Swathflkompilation of Service Rules 

for E.D.Staff in Postal Department (1990 Edition) deals with 

methods of recruitment of E.D.Staff. Para-19 of this Section-Ill 

stipulates that appointment of E.D.As has to be. strictly in 

accordance with the rules and irregularities hes to be checked. 

It is further emphasised in this para that "it is therefore, 

necessary for the concerned officers to keep vigilant eye on 

such cases in order to check such irregularities in appointment 

of E.D.As. and especially .EDBPM5 so that appointment of EDits are 

made strictly in accordance with the rules." (Reference: 

Department of Posts Lr.No.41/295/87-P.E,I ddted 27.8.1987) 

.6/- 



S :6: 

With the above observations of this Tribunal •S 

and the rules position as stated above, the records have 

to he scrutinised to adjudicate the rival contentions in 

this case. 

The applicant along with his application had 

submitted the property certificate and the income certi-

ficate issued by theMandal Revenue Officer, peddaraveedu 

as Enclosure No.7 & 8. This property certificate issued 

on 12.3.1990 by Mandél Revenue Officer, Peddaraveedu is 

reproduced below;- 

"This is to certify that Sri Duggempudi Chinna Malla 

Reddy s/c pedda Koti Reddy native of obulakkapalli 

of peddaraveedu Mandal possessed immovable property 

in Thokapalli revenue village bearingS.Nb.39 an 

extent of Acs.7-14 Cents. The value of the land 

per Acre is abbut Rs.10,000-00 and the total value 

of the land is  about Rs.70,000-00 and he possessed 

Building in Obulakkapalli village, the value of. the 

Building is Rs.20,000-00 only. Hence, the total value 

of the property is about Rs.90,000-00 Rupees Ninety 

thousands only." 

A perusal of the above certificate does not give any indi-

cation as to who owns the property - whether it is in the 

name of the applicant or in the name of the father. If it is 

not in his name, whether he can claim any share in the property. 

The certificate appears to be vague. 

The S.D.I.,, Markapur who verified the applications 

in pursuance of the notification issued on 23.2.1990 

(Annexure A-i) submitted a report bearing No.P.F./BPtç/ 

Obulakkapalle dt. 11.4.1990. In this report, regarding the 

property of the applicant, the following remarks have been 

given. 

"Regarding property, Sri Duggempudi Chinna Malla 

Reddy has shown the property certificate obtained 
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from the M.R.O. But he has not shown any evidence 

(documentary) in support of his plea. It is learnt 

that the whole property is in the name of his 

father, but not in the name of the candidate. He 

has not shown any evidence in support of his plea 

of his own house. It is also learnt that the 

Puicka House in which he is residing is in the name 

of his father. The candidate has not shown any 

evidence in support of his own property. He has 

produced the property certificate obtained from the 

M.R.O. for the value of Rs.90,000/-. It is learnt 

that Sri Duggempudi Chinna Malla Reddy is having one 

elder brother and parents. The whole property is in 

the name of his father and the property is not yet 

divided among the Sons and parents." 

13. 	in the office note put tip by the office in a tabular 

form extracting the details given in the application, under 

column-S - property as shown in the application - it has 

that the candidate haS not shown any evidence in support of 

owning the above property. He further intimated that the 

above land and the building are in the name of his father." 

Inspite of these remarks, It-i, for reasons best known to 

him has selected the applicant on the file without indicating 

any reasons for selecting him. It-i has also not indicated 

why he has selected this candidate when his aplicationjis 

incomplete and does not follow the rules as prescribed. 

Fortunately no formal order of appointment has been issued. 

presumably this may be due to complaints received against the 

selection, malafides attributed to R-i in this selection and 

the consequential enquiry that followed by Assistant Director-I., 

\cether the application is complete or not as per the notifi-

cation is to be checked by the respondents, in this case, 

though S.D.I.(P), Markapur has submitted in his enquiry 

report that the application of the applicant herein received 

in pursuance of his notification dt. 23.2.1990 is incomplete 

and that the applicant herein failed to show documentary 

...8/- 
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evidence in support of the property certificate issued by 

the M.R.O., Peddaraveedu during the course of his verifi-

cation, R-1 has not given any credence to above report while 

flnalising the selection proceedings. As stated earlier, 

no final order has been issued to the applicant. As 

observed by this Tritunal and the rules position as mdi- 

sustained and further processed for selection. In this c8se, 

the required certificates were not received along with the app-

lication nor were they produced at the time of verification. 

we do not see any insertiQns or manipulations of records in 

this connection. The file produced before us is complete 

made to keep the applicant out of consideration for selection. 

The records h&s'<'to be believed as they are prepared therm and 

the ieaan4-doe not give any clue of preparing them with any 

malafide intentions. 

The applicant relies on the decision in O.A.No.814/91 

decided on 11.5.93 1 Shivadasan Akkathadathil Vs. Union of 

India and 4 others X and O.A.No.595/89 decided on 23.2.1993 (Mrs. 

Sakam Usha Rani Vs. Union of India and Ors.X. These two citations 

have no relevance to this case as the applications in this 

case had been received incomplete and no further check can be 

above held certain provisions in the recruitment rule as void. 

Hence, this can easily be differentiated from the citations 

quoted above. 

In the result, we hold that the application of the 

applicant in response to the notification cIt. 23.2.1990 

ws rece±ved ihcomplete and hence cannot be entertained. The 

incocuplete application has been rejected rightly. Selecting 

Pri 
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the applicant in response to the notification dt. 23.2.1990 

by R-1 even in file cannot be sustained when the application 

received is incomplete. In view of this .3 we see no reason 

for quashing the second notification dt. 20.12.1993. The 

prvisiona1 arrangements so far made for discharging the duties 

of E.ID.B.P.M. Obulakkapalle may be allowed to continue till 

a duly selected incumbent is posted as E.D.B.P.M., Obulakkapalle. 

16. 	•In view of what is stated above, this application 

C rh. 
To 

eSuperintendent of Post Offices, 
Nandyal Division, Nandyal-SOl. 

The Postmaster General, A.P.outhern Region, 
Kurnool. 

The Director General, Dept.ot Posts, 
Union or India, Daic Uflavan, New 	lni-3. 

One copy to Mr.T.Jayarit, Advocate, CAT.Hyd. 

One copy to Mr.N.v.Ramana, Addl.LLiL.CAT.Hyd. 

One copy to Mr.C.turyanarayana, Aclvccate, C.AT.Hyc3. 

One copy to Ilibrary, CAT.Hyd, 
?. One spare cory. 

merits no consideratjon and hence dismissed. No costs. 

U'  

R.Rangarajan 	 V.Neeladri Rao 
Member(Admn.) 	 Vice Chairman 

Dsted 

Leputy Registrar(J)ec 



NEi3EP(UDL) 

THE HULl' BLE 	R.RINGARJ1 	: 	i'iEIiBE(j) 

Dated - 	-1994. 

Juix1riE ITTin  

O.A.No; 9 

and Interim Directions 
Issuef 

Dis04a of with directions 
Disrnj'se"d - 
Disrnifsed as Withdrawn7  

nismibsed for default, 
Rejete/ordered 

No orderl as to costs. 	/ pv ra 

TIPED BY 	 CCLAREu B 

Ci-IECLED B 	 APPROVED BY 

IN THE CEirrpL ADINIsTpiv TRBtjjz 
EE2CN AT i-fYDEBpjj 

THE HON'ELB MR.JIJST I ICE V.NEELADRI RAG 
VICIi. CliAIRivJj 

TEE EOY'TJLE ilR.A.3c RTHI 	NENBER(A) 

THE lION tLE IR.T/CFJL\TDpsEI.JR REDD 




